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IN THE CENTRAL aDMIﬁISIRATIUE TRIBUNAL
JODHPUR -BENCH; JOGDHPUR

Date of Order: 11.8.95.

) ves Applicant.

Niranjan Lal

Vsrsus

Union of India & Ors, see Raspundenﬁs.

Mr. Y.K.Sharma, Counsel for the applicant,
Mr. SsS.Vyas-Counsel for the respondents.

CORAM :

_Hon'ble,ﬁr;*N:K;Verma, Administrative Membsr.

= "~ BY_THE COURT :

Heard learned counsel for the parties.
D24 The applicant’s case is that an amount of
Rs.3426/~ has been ordered to be recoversd from his

psy due to the short credit of this very amount in

thg Railways accounts of the Station where he was

*vhporﬁsd to be workiﬁg as a Bookiég Clerk. The appli-

him, sven when he was working as a Booking Clerk in

\SS\QDW/4 that Bffice. Learnad counsel for the applic ent submits
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tb.be-totaliy irreqular., Even if a preliminary inquiry
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that this recovery sumﬁarily brdared by the Commercial
B8ranch of the Railways is totally illegal and unlawful.
Shri_S;S.Vyag, lsarned counsel for the resnondents,.oé
the other hand stated that admittedly the spplicant had
worked as Booking Clerk while w this shortage was
detected. This u#s establishaed by an enquiry cﬁﬁducte@
by the Commsrcial Inépactor and he was informed that
this amount was dus from himvand accordingly this was

ordered to be recovered from his pay.

[

3. The method adopted by the Railways in récovering

the amount summarily from the pay of the applic ant seems

: establishaed that the applicant had not cradited the

full asmount of the receipts of a particular Railway
Station, the respondents-department was entitled to
racover the amount if the apblicant_uoluntarily permits

same from his pay. If the applicant persists in

danyling his culpability for this short credit, the
b - .

systained by the Railuays as per the 6isciplinéry

Rules in vogue. The respondents ars entitled to either
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issue a major chargesheset or minor chargesheet depending

on the gravity of the lapses of the applibant.

4., - The other point made by Shri S.5.Uyas was thd& the
applicant did not exhaust thé alternative remedy available
to him in the départment before épproaching this Tribunal.

~ There is Porce in that contention of Shri S.S.Vyas.

5y In the éirpumsta.nc'es, I quash the ordep at Annex.A/1

dated 8.2:95 in relatiun to-Anpaxure @V1 dated 9.3.94

regarding recovery frpm the pay of the applicant.

= .- . . Department may issue formal show caupe notice on the
Vfapplicant and thers@fter, initiate disciplinary procse-
Epings for the said shortage if'it feels that the applicant

is personally respansibla for the short credit. The

barge and agalnst any proposed recovery as and
J) uhen;%?at is ordered ka at the departmental lavel.

6(;-4/ The 0. A. is disposed of with the above dinactzans.

No order as to costsy _ %J LL

{ NJK.Verma )
Member (Adm.)



